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Dated: 20th August, 1996
(Dictated in Open Court)
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1. The Cemptreller & Auditer General ef India, 10 Ra
shah zafar Marg, New Delhi-002,

2. The principal Acceuntant General, Auwdit I, A,P.,

3. Senier Acceunts Officer, Funds V, 0/0 Aceeuntant
AL B, Hyderabad,

4, One éofy té Sri. E.Xrishna Swamy, Party-in-persen
H.Ne,12-2-823/A/56, Santesh Ce.em, Hsg, Seclety,
Mehdipatnam, Hyé.

5. One gepy te Srl. G.Parmeswars Rae, Addl, CGsc, CA

6, One cepy te Library, CA , Hyd.

7. One spare cepy.
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